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(c) if so» the further action taken or 
contemplated by the MRTPC in this regard;

(d) whr^herGovernmentproposetoput 
a ban on the sale of soft drinks of Parle 
(Exports) in the market; and

(e) if so, by when and if not. the reasons 
therefor?

TH E MINISTER O F INDUSTRY (SHRI 
A JIT SINGH): (a) to (e). The Monopolies 
and Restrictive Trade Practices Commis
sion have issued an ex^parte ad-intenm in
junction on 22nd May, 1990 restraining the 
respondent viz. M/s. Parle (Exports) Private 
Limited from using BVOs in the manufacture 
of soft dnnks till further order. By a subse
quent order dated 6th July. 1990, the Com
mission has issued another ex-parte ad- 
interim injunction restraining the company 
from continuing with the false and mislead
ing advertisement tn their publicity campaign 
to promote the sale of their products. The 
Commission also restrained the company 
from making representation in any manner 
involving the name of MRTP Commission in 
their publicity compaign. In both the cases, 
Notices of Enquiry have been issued to the 
company and the cases are now listed be
fore the Commission on 10th August, 1990. 
Further action in the matter will depend upon 
the final orders of the Commission.

Burning of Transformers and OGBs of 
OESU

204. SH RI M. V. C H A N - 
DRASHEKARA MUR- 
THY-

SH R I V. S R E E N IV A S A  
PRASAD:

SHRI P. M. SAYEEO*
SHRI R. N RAKESH.
SHRI MANIKRAO HODLYA 

G AVIT
DR. Y. S. RAJA SEKHAR 

REDDY:

Will the Ministerof ENER G Y be pleased 
to state:

(a) whether there has been a power 
crisis in Delhi during the last four mortths;

(b) if so. the reasons therefor;

(c) whether transformers and OGBs 
etc. belonging to DESU burnt during the last 
SIX months;

(d) If so. the facts and details including 
value thereof;

(e) whether there have been com
plaints that these Items purchased by DESU 
were of inferior quality and were not even 
properly maintained; and

(f) ff so, the details of action taken or 
proposed by Government against the Offi
cials found guilty?

THE MINISTER OF ENERG Y AND 
M IN1STER0FCIVILAVIATI0N(SHRIARIF 
MOHAMMAD KHAN): (a) and (b) The power 
supply position in Delhi during the last four 
months has been by and large satisfactory.

(c) to (f). According to the DESU, cer
tain power/distnbution transformers were 
damaged at the various Sub-Stations dunng 
February-April, 1990. Their purchase cost 
was about Rs. 2 00 crores and the depreci
ated value was Rs. 1.00 crore. The cost of 
repair was less than Rs. 50.00 lakhs, the 
failure of transformers and other associated 
equipments is attributed to overloading and 
short-circuits, etc.. and not to sub-standard 
quality of equipment. The transformers, 
Switchgears and other associated equip
ments are purchased by DESU as per ISS/ 
International Standard and prescribed speci* 
fications by following the proper procure
ment procedures. As such no action against 
the concerned officials has been conskiered 
necessary in this case.




